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DREDGING CORPORATION OF INDIA LIMITED
Registered Office: Core-2, First Floor, "Scope Minar",

Plot No.2A & 2B, Laxmi Nagar District Centre, Delhi- 110091
CIN: L29222DL1976PLC008129

Website: www.dredge-india.com E-mail: kalabhinetri@dcil.co.in
POSTAL BALLOT NOTICE & REMOTE E-VOTING INFORMATION

Dear Members,
NOTICE is hereby given pursuant to and in compliance with the provision of Section 110 read with Section 108 and other
applicable provisions, if any, of the Companies Act, 2013, (the “Act”), Rule 20 & 22 of the Companies (Management and
Administration) Rules, 2014, (including any statutory modification(s) or re-enactment(s) thereof for the time being in
force), Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (“SEBI LODR Regulations”/ “Listing Regulations”), Secretarial Standards on General Meetings
issued by The Institute of Company Secretaries of India (“SS-2”) and other applicable laws, rules and regulations
(including any statutory modification(s) or re-enactment(s) thereof for the time being in force) , and in accordance with
the circulars issued by the Ministry of Corporate Affairs (“MCA”) for holding general meetings / conducting postal ballot
process through e-voting vide General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, read with
other relevant circulars, including.
General Circular No. 03/2025 dated September 22, 2025, (“MCA Circulars”), in view of the same, it is proposed to seek
the consent of Members of Dredging Corporation of India Limited (“the Company”) to the resolution set out in the Notice
sent electronically to the members whose email id is registered with the Company/ M/s. Alankit Assignments Limited,
Company’s Registrar and Transfer Agent / Depositary Participant(s)/Depositaries as on cut off date i.e 31st October, 2025.
The said Notice is also available on the website of the Company: www.dredge-india.com, the relevant section of the
website of BSE Limited (“BSE”): www.bseindia.com and National Stock Exchange of India Limited
(“NSE”):www.nseindia.com on which the Equity Shares of the Company are listed and on the website of National
Securities Depository Limited (NSDL): www.evoting.nsdl.com
The explanatory statement pursuant to the provisions of Section 102(1) and other applicable provisions of the Act read
with the Rules setting out all material facts relating to the resolutions mentioned in this Postal Ballot Notice.
1. In compliance with the MCA Circulars, this Postal Ballot Notice is being sent only through electronic mode only, to

all its Members who have registered their e-mail addresses with the Company, their Registrars and Transfer Agent or
Depository/Depository Participants and the communication of assent/dissent of the Members will only be taken
through the remote e-voting system.

2. Further, as the Postal Ballot is being initiated in compliance with the MCA Circulars, a physical copy of the Notice
along with the Postal Ballot Form and prepaid business reply envelope will not be sent to the Members for this
Postal Ballot.

3. The Board of Directors of the Company at its 365th Meeting held on 10th October 2025 approved the appointment of
Mr Divakar Sanamandra , as Managing Director and CEO (Additional Charge) of the Company w.e.f. 16/10/2025 upto
15/04/2026. As per SEBI (LODR) Regulations, the appointment is to be approved by the Shareholders within three
months from the date of appointment of the Director. As the next General Meeting is not scheduled within three
months from these dates, the approval of the shareholders will be sought by postal ballot as per the provisions of the
Companies Act and Rules made thereunder.

4. The Company has engaged the services of NSDL to provide remote e-voting facility. In accordance with the MCA
Circulars, Members can vote only through the remote e-voting process. Accordingly, the Company is pleased to
provide remote e-voting facility to all its members to cast their votes electronically. Members are requested to read the
instructions in the notes in this Postal Ballot Notice so as to cast their vote electronically not later than 5:00 P.M. IST
on Thursday, 4th December 2025 (the last day to cast vote electronically) to be eligible for being considered.

5. The remote e-voting facility shall commence on Wednesday, 5th November 2025 at 9.00 A.M. IST and ends on
Thursday, 4th December, 2025 at 5.00 P.M. IST.

6. A person whose name is recorded in the Register of Members of the Company or in the Register of Beneficial owners
maintained by the Depositories as on Friday, 31st October 2025 (“cut-off date”) only shall be entitled to avail the
facility of remote e-voting.

7. The remote e-voting module shall be disabled by the NSDL for voting after 5.00 P.M. IST on 4th December, 2025
and the Members will not be allowed to vote electronically beyond the said date and time.

8. In case of queries and grievances concerned with the remote e-voting the members may contact Mr. Virender Sharma,
Manager (RTA), M/s. Alankit Assignments Limited [Unit: Dredging Corporation of India Limited], Alankit
Assignments Limited,205-208, Anarkali Complex, Jhandewalan Extension, New Delhi- 110055, INDIA, +91-11-
42541234, www.alankitassignments.com (E) rta@alankit.com.

9. Members holding shares in physical mode/ dematerialized mode, who have not registered /updated their email
addresses with the Company/ Depository Participants, are requested to register / update the same by sending scanned
copy of duly signed letter by the member mentioning their name, address, folio number, number of shares held with
the company/ Depository Participants along with attaching a self-attested copy of PAN Card & one of the following
document Aadhaar Card, Driving License, Utility bill, or any other Government document in support of address proof
in physical cases to Mr. Virender Sharma, Manager (RTA), M/s. Alankit Assignments Limited [Unit: Dredging
Corporation of India Limited], Alankit Assignments Limited | 205-208, Anarkali Complex | Jhandewalan Extension
| New Delhi- 110055, INDIA, +91-11-42541234 (L) | (W) www.alankitassignments.com | (E) rta@alankit.com.

10. Mr Sachin Agarwal of M/s. Agarwal S. & Associates, Practicing Company Secretary (Membership No. F 5774) has
been appointed as scrutinizer to scrutinize the remote e-voting process and in the absence of Mr. Sachin Agarwal,
Ms. Shweta Jain of M/s. Agarwal S. & Associates, Practicing Company Secretary (Membership No. F7152) will be
the scrutinizer to scrutinize the remote e-voting process in a fair and transparent manner.

11. The resolutions, if approved, shall be deemed to have been passed on the last date of e-voting i.e. Thursday, 4th
December, 2025.

12. The results declared along with the report of the scrutinizer shall be placed on the Company’s website within 48 hours
of passing of the resolutions and the same will be simultaneously communicated to the Stock Exchanges for
information of all concerned.

13. Company has completed electronic dispatch of postal ballot on Monday, 3rd November, 2025.
By Order of the Board.

For Dredging Corporation of India Limited
Sd/-

Place: Visakhapatnam (P. Chandra Kalabhinetri)
Dated: 4.11.2025 Company Secretary & Compliance Officer

Regd. Office: 21st Floor, One Unity Center, Senapati Bapat Marg, Prabhadevi, Mumbai 400013.
Tel: +91 22 69477000 / 69477150 | Fax: +91 22 69477001 / 69477090.

Email: hilinvestors@adityabirla.com | CIN No.: L27020MH1958PLC011238 | Website: www.hindalco.com.

Notice is hereby given to the Shareholders of Hindalco Industries Limited (“your Company”) that pursuant to Investor
Education and Protection Fund Authority (“IEPFA”), Ministry of Corporate affairs (“MCA”) letter dated July 16, 2025 your
Company has started a 100 days campaign “Saksham Niveshak” starting from July 28, 2025 to November 6, 2025. During
this Campaign all the shareholders who have not claimed their Dividend or have not updated their KYC & nomination
details or face any issues related to unclaimed dividends and shares may write to the Companie’s Registrar and Transfer
Agent (“RTA”) i.e. M/s MUFG Intime India Private Limited at their address: C 101, 247 Embassy, L B S Marg, Vikhroli,
(West), Mumbai 400 083 or at e-mail Id: investor.helpdesk@in.mpms.mufg.com. Tel: +91 810 811 6767, website at
https://in.mpms.mufg.com/ and further e-mail to be send to the company at e-mail Id: hilinvestors@adityabirla.com.
The shareholders may further note that this campaign has been started proactively and specifically to reach out to the
shareholders to update their KYC, bank mandates, Nominee and contact information etc, and claim their unpaid/unclaimed
Dividend in order to prevent their shares and dividend amount from being transferred to the IEPFA

HINDALCO INDUSTRIES LIMITED

For Hindalco Industries Limited

Sd/-
Geetika Anand

Company Secretary & Compliance Officer
Place : Mumbai
Date : November 3, 2025

100 Days Campaign- “Saksham Niveshak” – for KYC and other related updation and
shareholder engagement to prevent transfer of Unpaid / Unclaimed dividends to

Investor Education and Protection Fund (“IEPF”)

NOTICE

APPENDIX IV [Rule-8(1)] POSSESSION NOTICE ( for Immovable property)
Whereas, The Authorized Officer of the Secured Creditors under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice as mentioned below calling upon the borrowers to repay the amount mentioned in the notice within 60 days
from-the date of receipt of the said notice.
Thereafter, the Secured Creditors have assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as its own/acting
in its capacity as trustee of various trusts herein after referred as EARC under Sec.5 of SARFAESI Act, 2002 is more specifically mentioned below.
EARC has stepped into the shoes of the Secured Creditors and all the rights, title and interests of the Secured Creditor with respect to the finan-
cial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed by the
Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the
Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below in exercise
of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the
mentioned against each property.
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POSSESSION NOTICE

Sl
No

Borrower and Co-Borrower /
Loan Account Number Trust Details Demand Notice

date and Amount
Date of

Possession
Symbolic/

Physical Possession

1.
Loan Account Number- 4510HL34348205 and

451PSB31636309 / 1) Mr. SIVADASAN P (“Borrower”)
2) M/S SURYA SECURITY SERVICES (“Co-Borrower”)

3) Mrs. USHA KUMARI (“Co-Borrower”)

EARC TRUST SC
-376 & Bajaj

Finance Limited

12.05.2021
&

Rs.67,46,013.02
30.10.2025 Physical

Possession

Description Of Secured Asset:- All the piece and parcel of the Property in Kottayam District, Puthuppally Sub-District, Kottayam Taluk,
Panachikadu Village, Pandaravakapottam- Purayidom in Panachikadu Panchayat in Old Survey No: 333/1F, in Block No: 21, Re-Survey No:
504/32/2 to an extent of 2.02 Ares in Thandeper No: 15647 Kerala Pincode: 686012 and more specifically mentioned in the Sale Deed registered
with Document No: 257/2017. Having Boundaries: East: Property of Sri T S Vijaykumar ; West: Property of Sri P K Krishnan; North: Property of
Sri Santosh; South: Panchayath Road

Place: Kottayam Sd/- Authorized Officer
Date: 04.11.2025 Edelweiss Asset Reconstruction Company Limited

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Government of KeralaGovernment of Kerala
Published Tenders fromPublished Tenders from 30-10-2025 toto 02-11-2025

Forest Department
Tender ID: 2025_FD_817239_1 * Deputy Director * EstimateTender ID: 2025_FD_817239_1 * Deputy Director * Estimate
for the cost of Renovation work of existing buildin * Closingfor the cost of Renovation work of existing buildin * Closing
Date: 10-Nov-2025 * PAC: Rs926000Date: 10-Nov-2025 * PAC: Rs926000
Tender ID: 2025_FD_817665_2 * Deputy Director * PurchaseTender ID: 2025_FD_817665_2 * Deputy Director * Purchase
of chain for camera traps for establishing surveil * Closingof chain for camera traps for establishing surveil * Closing
Date: 10-Nov-2025 * PAC: Rs700000Date: 10-Nov-2025 * PAC: Rs700000

Harbour Engineering Department
Tender ID: 2025_HED_805301_3 * EXECUTIVETender ID: 2025_HED_805301_3 * EXECUTIVE
ENGINEER * Munakkakadavu FLC Toll Collection - 2025-26ENGINEER * Munakkakadavu FLC Toll Collection - 2025-26
* Closing Date: 07-Nov-2025 * PAC: Rs541200* Closing Date: 07-Nov-2025 * PAC: Rs541200

Irrigation Department
Tender ID: 2025_Irrig_817141_1 * Executive Engineer *Tender ID: 2025_Irrig_817141_1 * Executive Engineer *
LAC-ADS-PVIP-Construction of side protection wall fromLAC-ADS-PVIP-Construction of side protection wall from
Ch. * Closing Date: 06-Nov-2025 * PAC: Rs1539231Ch. * Closing Date: 06-Nov-2025 * PAC: Rs1539231
Visit https://etenders.kerala.gov.in for more details.
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